
Misc. Crl. (bail) Case No. 316/2020

09-10-2020 Case record received on transfer for disposal.

Seen the petition filed U/s.439 of Cr.P.C. seeking bail for

accused person namely Atul Mahatoo who was arrested and detained in

Tezpur jail Hazot in connection with Dhekiajuli P.S. case No. 23912020

(corresponding G.R. Case No. Lt8712020) U/s 366(A) of I.P.C.

Case diarjr, as called for, has been received and perused the

same. Also heard ld. counsel for both the sides through video conferencing.

The aforesaid accused was arrested on 22-9-20 and since

then he has been in judicial custody. The case has been registered

U/s.366(A) of IPC. I have perused the case diary which shows that

investigation has substantially progressed. A perusal of statement of the

alleged victim girl recorded U/s.161 of Cr.P.C. it appears that she had love

affair with the accused and she voluntarily left with the accused on the

alleged day of occurrence because of having love affair with him. From the

aforesaid statement of the alleged victim girl I prima facie found nothing to

show that any inducement was offered by the accused to cause the alleged

victim girl to go with him on the alleged day of incident.

Therefore, without fufther going into merit of the case I am

of the view that the accused deserves to be granted bail at this stage of

investigation and under the facts and circumstances of this case the prayer

for bail for the accused stands allowed.

It is directed that the accused shall be released on bail of

Rs.10,000/- (Rupees ten thousand) only with one surety of like amount to

the satisfaction of the ld. Elaka Magistrate on condition that the accused

shall extend all necessary cooperation to the investigating officer and shall

not in any way intimidate any of the witnesses of this case.

Let the case diary be sent back.

Misc. case stands accordingly disposed of.

(N. Akhtar)
Additional Sessions Judge

Sonitpur, Tezpur


